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MR. CHAIRMAN; Question No. 142.

Proposal for a venture with Pepsi Cola

*142. SHRI SURESH KALMADI :t SHRi
DHARAM CHANDER
PRASHANT;

Will the Minister of INDUSTRY be
pleased to state;

(a) whether it is a fact that Punjab Agro
has applied for a tie-up with Pepsi Cola of
US.A;

(b) if so, what are the details of the
collaboration venture, indicating the details of
the technology to be imported, the items to be
imported under the deal and the items and
products to be exported by the resultant
Company;

(c) how far the above imports are
consistent with the import reple. nishment
scheme; land

+ The question was actually asked on the
floor of the Hpuse by Shri Suresh Kalmadi
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(d) whether the Company would be
allowed to use foreign trade marks for the
goods to be sold by them in India?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT (SHRI M. ARUNACHA-
LAM): (a) to (d) M/s. Punjab Agro Industries
Corporation limited have submitted an
application for approval for manufacture of
various Processed Foods in financial
participation with one of the Tata Companies
and M/s Pepsico Incorporated of U. S. A- The
application is still to be considered by
Government. The practice has been that the
details of pending applications are not given
out until the Government have taken a
decision thereon.

SHRI SURESH KALMADI; Sir, I don't
think that the Government wants to give
details. And we, as Members of Parliament,
are entitled, I think, to know whether
Pepsicola is being brought into this country
through the backdoor. Last year also, thera
was a proposal to have Papsicola in this
country... (Interruptions)

MR. CHAIRMAN; Mr. Jagesh Desai, if
you interrupt, you will lose your chance.

SHRI SURESH KALMADI. Why is he
getting excited?

MR. CHAIRMAN: You please address me.
I am taking care of it. (Interruptions)

SHRi VASANT SATHE; Don't ap pear as if..
(Interruptions)

SHRI SURESH KALMADI; Sir. there was
la talk earlier of import substitution. But now
we see the policy of the Government is just
import, import Sir, the pepsi proposal was
shot down last time and again now it is
coming back. I do not know whether this
technology is needed for this country. Isn't
our soft drink industry already standing  on
its own feet?
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From 1977 there has been no import of
concentrate *at all. I do not know but the
Government now says that they are not going
to give the details. But, basically, Sir, a
political decision has to be taken whether we
want to go to 21st century with pepsi. That is
the question, or do you want to stand on your
own legs with indigenous industry? Sir, the
soft drink industry in our country today is on
such a firm footing that it is being exported to
about 12 countries in the world. And, at this
stage we want to bring in pepsi cola and finish
our soft drink industry so that we cannot ex-
port. Is this the policy of the present
Government. Sir, i would like to know from
the Government whether they plan to allow
pepsi to enter the soft drink 'business. I would
also like to know what were the reasons for
rejecting earlier the pepsi proposal and how is
this proposal different.

SHRI NARAYAN DATT TIWARL
Sir, in view of the fact that some of
today's newspapers carry reports on
this  application and have already
divulged some of the substantive de
tails which have already been released
by a section of the press, I think I
should take the hon. Member into
confidence and mention some of the
major recommendations that we have
received from the Punjab Agro Indust
rial Corporation regarding this prob-
ject. We have not taken any decision.

It is under consideration. It
has yet to be  considered by
the Project Approval  Board.

The highlights of the application, the
proposed project recommended by the Punjab
Government are; (1) Total investment of Rs.
21.50 crores in the manufacturing and
research facilities in Punjab. (2) Transfer of
advance agro technology to improve genetics
and crop yields. (3) Introduction of new high
yield disease resistent hybrid varieties of oil
seeds, potatoes and tomatoes. (4) Export of
Rs. 55 crores in the first five years against
imports of Rs. 18 crores, including dividend
repatriation, raw materals, machinery etc. (5)
Significant increase in
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processed food and vegetable exports from
the country by over Rs. 8 crores per annum,
about 20 per cent of the current national
exports. (6) Domestic production of soft drink
concentrates.

(7) Generation of industrial employment of
20 thousand direct and indirect jobs in the first
five years for expansion of food and
"beverage markets-

(8) Introduction of the study of fruit
technology in food processing including the
areas of water and effluent treatment and
waste disposal. (9) Annual processing of
about 80 thousand metric tonnes of fruits and
vegetables and 40 thousand metric tonnes of
potatoes and grains and utilisation of output
of 10 thousand acres of agricultural land. (10)
Expected increase in tax revenue by about Rs.
150 crores per annum.

These are said to be the highlights of the
proposal as recommended by the Punjab
Government. Now, the Hon. Member is very
correct when he says that we had rejected the
earlier proposal of Agro Products Exports
India Private Limited for Pepsi Cola. It was
an application for processed agro based
products It was rejected because of three
factors by the Project Approval Board. It
perhaps did not even come up to the higher
levels of the Government at the CCEA level.
It was rejected because—(a) that import '
concentrates cannot be agreed to, (b) use of
foreign brand names in domestic tariff areas is
not allowed, and (c) a proposal for
manufacture of certain items for import of soft
drink concentrate cannot be considered to-
gether. It was because of this that the earlier
application was rejected. Now ag I said, we
have not applied our mind to this proposal and
whatever | am saying is just for information
of the hon. Members and a decision has yet to
'be taken by the Project Ap proval Board for
consideration at higher levels. What I have
been informed for the purpose of answering
supplementaries is that this proposal is
different from what had been rejected earlier
inasmuch, as it is a package proposal also
dealing with many
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Items which are related to agro research. This
consists of equity participation which is less
than 40 per cent, and that it has said that
concentrate will be manufactured in India
itself. So, these are the material differences
between the earlier application and the new
application which has now bee, strongly
recommended by Punjab Government. Punjab
Government is of the opinion that in view of
the agricultural and horticultural development
of Punjab, they want to diversify the
production base in Punjab; they have to also
go into horticulture and diversify their crop
pattern and, therefore, they are strongly
recommending it.

SHRI SURESH KALMADI; This Punjab
Government aspect of it 13 just a front. The
main groups to benefit are going to be Pepsi
Cola and the Tatas. Sir, Pepsi Cola and the
Tatas together have 70 per cent shareholding
in the proposed company. 1 would like the
Minister to speak on this aspect.

I would also like to bring to his notice what
the Prime Minister himself gaid in the U.S.
when Coca Cola lobby surrounded the Prime
Minister and the Prime Minister clearly said
that we have Thums Up; we have Double
Seven; we have many others. But we have
many more other priorities and the soft drink
is of a low priority. This is what the Prime
Minister of the country said. You said just
now that there is no proposal to import
concentrate. Why do they require Rs.8.6 cro-
res of imports? This is for concentrate only.
What they mean is that salt part of it and
colouring part of it will be done here but the
basic import of concentrate remains. They
have a secret formula which they are not div-
ulging to 149 countries of the World. Do you
mean that they will divulge it to India? There
is definitely going to be import of concentrate,
I do not know. But from 1977 onwards, there
has been no import of concentrate. Our soft
drink industry today is doing without import
of concentrate. Why
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are we going to something new? Why do you
want to destory the soft drink industry in the
country which has done very well after the
exit of Coca Cola? Sir, my question is very
specific. I would like to know about the
aplication, whether any import licence to be
given for Pepsi Cola over and above to what
they are entitled to against export, is being
considered and wheher this is the law of the
land at the moment, or any actual users
licence hag; been issued to soft drink
concentrate manufacturers; if not, the reasons
thereof, because I know Thril has asked for
actual users licence and the Industry Ministry
said: No, we cannot give it;this is a restricted
item. So, are you going to make any basic
changes to suit Pepsi Cola entry into the
country? This is what I want to know. I also
want to know if the Finance Minister of
Punjab, Mr. Balwant Singh, has any personal
interest.

SHRI NARAYAN DATT TIWARI: As |
said we have not applied our mind to the
proposal. I have only mentioned about the
applications that have been sent by Punjab
Agro Industrial Corporation and strongly
recommended by the Punjab Government.. ,

SHRI SURESH KALMADI; And the
Tatas.

SHRI NARAYAN DATT TIWARI: 1
received apone call from the Punjab Chief
Minister saying that Punjab is in a difficult
situation and they wan to diversify their
agricultural base ir Punjab and they want to go
in more for agro industries and, therefore, we
have to give this application a very serious
consideration. Punjab Industry Minister also
met me in this connection. .. (Interruptions).
Whatever the policy declarations have been
made by the Prime Minister, will certainly be
acted upon. If he has made any such
declaration, we will certainly act upon it; it is
a directive for us. And I am happy that the
hon. Member also appreciates the spirit
behind what the Prime Minister said. The
matter
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will come up before the Cabinet Committee
and the Economic Affairs; it is not a decision
of one Ministry because it is an inter-
departmental issued. We will have to take
into consideration the strong views of the
Punjab Government...

SHRi SURESH KALMADI: And the
views of the country also.

MR. CHAIRMAN: Mr. Tiwari, have you
any information whether 70 per cent is held
by the Tatas and the Pepsi Cola? This is
one point raised.

SHRI NARAYAN DATT TIWARI; As I
said, the proposal is under consideration.

MR. CHAIRMAN; What about the
shareholding?

SHRI NARAYAN DATT TIWARI: Sir,
the proposal is, 36.1 per cent by the Punjab
Government, through the Punjab Agro-
Industries Corporation Limited, Chandigarh;
24 per cent by one of the Tata companies,
probably Voltas, and 39.9) per cent by Pepsi
Cola.

MR. CHAIRMAN: The second question
which he has asked is, whether they will
divulge the secret formula, whether they will
give the technology?

SHRI NARAYAN DATT TIWARI: The
only information is that, the concentrate will
be manufactured 'n India.

MR. CHAIRMAN; It may be manu-
factured in India. But will they give the
technology?

SHRi NARAYAN DATT TIWARI; That
in not clear.

SHRI SURESH KALMADI; Thank you,
Sir,

SHRI DHARAM CHANDER PRA-
SHANT; Sir, when Coca Cola concentrate
was geing manufactured in India, its import
content was only 4 per pent, but in the case of
Pepsi Cola, the import content is much
higher. What is the reason for this?
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SHRI NARAYAN DATT TIWARI: Sir, as
I said, we do not have all the details relevant
to this question. Because of this particular
question, we had asked for basic information.
The details of the application are here. But the
Project Approval Board has not yet
considered the application. It has not even
come before the Project Approval Board.

SARDAR JAGIJIT SINGH AURORA: Mr.
Chairman, Sir, I would like to mention that
this proposal of the Punjab Government takes
fully into consideration the existing policy in
regard to soft drinks. You have to look at it as
a composite offer, in which the major portion
deals with agro-industries and horticulture,
fruit growing and their processing. The next
thing is, out of the total Rs. 22 crores, as far
as he soft drink part is concerned, it is Rs. 5.5
crores and that is not really for the imprt of
concentrate; you have got to have the
machinery and other wherewithal. In regard to
the other question, whether Pepsi Cola will or
will not give the secret formula, I think. this
matter can be discussed and an assureance can
be taken from them. But just to cancel this out
which is going to be of tremendous vale...

MR. CHAIRMAN; Mr. Aurora, please put
your question. You are making a lot of
suggestions. What exactly you want from the
Minister?

SARDAR JAGIJIT SINGH AURORA-My
point is, if it is necessary to import
technology, we should import. Whe, you have
imported technology in the case of Maruti,
when there were other cars being built here, is
there any thing wrong in getting the latest
technology in regard to soft drinks? I will put
it the other way round. What is wrong in
importing techology in order to develop
agriculture and horticulture?

SHRI NARAYAN DATT TIWARI; Sir, as
a matter of principle, in the case of bio-
technology, geneting engineering or when we
have proposals in



11 Oral Answers

regard to import of high technology for
our agro-industries, we will consider
them.

SHRI PAWAN KUMAR BANSAL,;
Sir, the proposed project promises to the
State of Punja'b a large-scale food
(Interruptions)

MR. CHAIRMAN: Everybody will
get a chance. We will not do any other
question. We will do only this question.
(Interruptions) 1 know the importance of
the question. You leave it to me.
(Interruptions)

SHRI PAWAN KUMAR BANSAL:
Sir, the proposed project promises to m the
State of Punjab a large-scale food
processing unit, which besides helping in
planned diversification of crops from
wheat and paddy alone to include
horticultural products, vegetables, fruits
etc., would also provide employment both
direct and indirect, to a very large number
of people; and, therefore, as a major unit
of export...

"MR. CHAIRMAN; You are repeating,
Mr. Bansal. Please put your question.

SHRi PAWAN KUMAR BANSAL: T
would like to know from the hon.
Minister as to what extent the project
would help in checking the monopolistic
tendencies in the country, particularly in
the field of soft drinks which is now
being perpetuated by the Parle Group?

SHRI NARAYAN DATT TIWARI;
Sir, as per our information, the Parle
Group accounts for GO-.8 per cent of the
total soft drink production in the country.
Campa accounts for 21.9 per cent. I
would not like to comment Upon it. It is
so evident, but what I would like to say is
that T am grateful to the hon. Member for
the information he bas given to me. We
will certainly consider all aspects of the
matter while considering the application.
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SHRI VASANT SATHE: It seems

there is a cantroversy between lassi
and Pepsi,

SHRI SURESH
And we are for lassi, Sir,

KALMADI;
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.SHRI A. G. KULKARNI; Sir, now
much of the salient points have been
asked and I think the Minister is
under strain to give a straight reply
to the basic question. One should
not be emotional in considering some
thing But, Sir, basically, if I
understand correctly... (Interrup
tions) .

MR. CHAIRMAN: Please don't
disturb him. Let him put the question.

SHRI A. G. KULKARNI: Thank you
very much, Sir. If I have under, stood it
correctly, thig is a composite proposal. As
a farmer and as » person interested in the
rural economy, I know the potentiality of
hortiulture being exported from this
country. Therefore, I would request the
Government to let the food part of this
proposal go through because in ™*
European Common Market and every-
where our horticulture is having a
potential of export and this should be
encouraged. Th, Punjab proposal which
has got the best potential in horticulture
should be accepted. But at the same time
I want to know one point which was
asked and still not replied to by you. My
colleague here has mentioned that 7 to 3
croreg worth of foreign exchange 13
raquir-ed for importing the concentrate or
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whatever it is. These are American
capitalist companies ,and the Gov-
ernment of India should not be taken for
a ride. Sir, I am deadly against these
concentrates or these types of what you
call Coca Coia, Limca etc. drunk by
elitist children. This should be stopped
in this country.

MR. CHAIRMAN: Time up.

SHRI A. G. KULKARNI; When in the
rural areas we have not got water to
drink, Government of India ia thinking
of importing these. I would request th,
Minister that this 7 to 8 crores worth—or
whatever percentage it has got—°f
foreign exchange for import of
concentrates.. .

MR'. CHAIRMAN: Nothing will go
on record. Stop recording. Mr, Minister.

SHRI NARAYAN DATT TIWARL:
Sir, the hon'ble veteran Member has
suggested that w, break this proposal
into two parts, delinking th¥e
horticultural and th, agricultural de-
velopment part of it from the soft drink
part. Of course th, Project Approval
Board will also consider this suggestion,
I am sure. This suggestion does merit, |
think, serious consideration.

As far as import of raw materials
which are needed by our soft drink
manufacturers is concerned the following
items are reported to be imported even
now; lemon oil, cola nut extract,
harmless food colours mix. odoriferous
substances, natural edible gums and cola
nuts. Apart from cola nuts the total
import content is Rs. 6 crore 97 lakhs for
these five items. For cola nut; we do not
have the figures. I had asked for the same
from the Controller of Imports and
Exports, but we have not as yet got it.

* SHRI A. G. KULKARNI; Ar, these
not manufactured in this country?

SHRI NARAYAN DATT TIWARI:
My information i that these we still
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being imported. Our soft drink
manufacturers require thes, components
for their manufacture.-; and these are
still being imported. As far as the other
part of the question i concerned, I have
already answered it.

SHRI JAGESH DESfM: Sir. I am
happy that the Project Approval Board . .

SHRI DIPEN GHOSH-. Sir I also
raised my hand long back.

MR. CHAIRMAN: All th, people
have raised their hands. What am I to
do?

SHRI JAGESH DESAI 1 a, happy
that the Project Approval Board had
rejected the earlier application. The soft
drinks are being consumed by upper
middle class and rich people. A bottle of
Limca costs Rs. 2.50. In view of the fact
that crores and crores of people are living
below the poverty line, should our
Government spend foreign exchange for
importing these things? I would also like
to know whether this is in accordance
with the priorities decided by this and the
earlier Government. As such I feci there
is no need of applying the mind at all and
Government should reject thig proposal so
that it should be very clear that such
industries have no place in the country. I
want to know whether the Government
will weigh the merits of the case in the
light of the policy of the Government and
reject this proposal altogether.

SHRI NARAYAN DATT TIWARLI:
Sir, I have already replied to this.

MR. CHAIRMAN: This is a sug-
gestion for action.

SHRI DIPEN GHOSH; Sir, 1 look at
the question from the other way round.
In the field where this western MNC is
being invited or sought to be invited to
operate, in g ch fields there is no
apparent need of any high technology or
any investment from
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western MNCs. Punjab being an area which
has now been made a hotbed of foreign
conspiratorial activities to destabiize our
country and in the background of the Latin
American experience of what havoc thes,
western MNCs, particulaily US MNCs can
play, I would like to know whether it is
politically opportune and expedient to allow a
US MNC to operate in an area like Punjab.
This is my question; pleass answer it.

SHRI NARAYAN DATT TIWARI: Sir,
all these factors we will take into
consideration while taking the final decision.

SHRI HARVENDRA SINGH HANS-PAL;
Sir, many questions have been asked and I
appreciate what the honourable Minister has
said about the proposal from the Punjab Gov-
ernment. Looking to the conditions presently
prevailing there, I would specifically like to
ask if the proposal collaboration of the Punjab
Government with Pepsi Cola is a model of the
manner in which foreign companies can be
made to invest on terms favourable to our
country and in complete a“°rdance with the
national priorities.

SHRI NARAYAN DATT TIWARI: Sir, it
is difficult for me to y at this point of time
whether it' is a model or not. Of course, it is a
substantive proposal strongly recommended
by the Punjab Government. We will consider
it.

SHRI GHULAM RASOOL MATTO: Sir, I
hold no brief for one party or the other, but
today's newspaper reports and the reply given
by the honourable Minister suggest that
80,000 tonnes of fruits are to be preserved
under the scheme. Wc are also fruit growers
and we shall definitely be benefited by a
proposal of this kind. In view of what the
honourable Minister has said—an
advertisement has also appeared in the
press—I feel that the proposal is worth
consideration. Will the honourable Minister
inform us whether
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the merits of the proposal are to be taken into
consideration or merely the fact that it is a
multi-national concern is to be taken into
consideration? I not parle, which j; holding
65 per cent of the share of the soft drink
industry in India, a multinational or a
monopoly company, and will not such a move
by Pepsi Cola also finish off that monopoly ot
theirs? Will he give Lis an assurance that the
proposal will be considered purely on merit,
and net on the basis that it is a multinational
concern?

MR. CHAIRMAN: The assurance has
already been given. Next question.
(Interruptions).

SHRIMATI RENUKA CHOW-DHURY:
Sir, you are not allowing us to put questions.
Please permit a Half-an-Hour discussion on
this.

MR. CHAIRMAN; Please make your
application. I will consider it on merits.

*143. [The Questioner (Shri Jag-dambi
Prasad Yadav) was absent. For answer, vide
col. 31-32 infra.]
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